nl TEM NO. 41 COURT NO. 10 SECTION Xl I A

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).22848/2004

(From the judgenent and order dated 07/01/2004 in W, No. 26743/2003 of The H GH COURT OF

A. P AT HYDERABAD)

A. P. PUBLI C SERVI CE COW SSI ON Petitioner(s)
VERSUS
KONETI VENKATESWARULU & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report)

Date: 18/08/ 2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE H K. SEMA
HON BLE MR JUSTICE B. N. SRI KRl SHNA
For Petitioner(s) M. Quntur Prabhakar, Adv.

&

T. Ananm ka, Adv.

For Respondent (s) M. Manoj Saxena, Adv.
M. Amit Meharia, Adv.
M. Debojit Borkakati, Adv.
M. MP. Meharia, Adv.
M. G Ranmkrishna Prasad, Adv.
M. Mhd. Wasay Khan, Adv.

Dr. K P. Kail ashnath, Adv.

Ms.D. Bharathi Reddy , Adv

UPON hearing counsel the Court nmade the foll ow ng



ORDER

Heard | earned counsel for the parties.

Orders reserved.

( PAVAN KUVAR) (PUSHAP LAT
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COURT MASTER COURT MA

STER



